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(b) the total amount taken by 
them?

' The Deputy Minister of Works, 
Hoosinf Mid Supply (8hri Anil K. 
Chanda): (a) Nine.

<b) Out of Rs. 18-99 lakhs sanction
e d  so far to the nine private employers 
in West Bengal for construction of 
2210 tenements, a sum of Rs. 3‘00 
lakhs only has so far been disbursed 
1o them.

DEATH OF SHRI RAHIMTOOLA 
CHINOY

Mr. Deputy-Speaker: I have to
inform the House of the sad demise 
of Shri Rahimtoola Chinoy, a Mem
ber of the old Central Legislative 
Assembly, who passed away in Bom
bay on the 27th November, 1957 a t 
the age of 75.

1 am sure the House will join with 
m e m conveying our condolence to 
the relatives of the deceased.

The House may stand in silence for 
a minute to express its sorrow.

(TTie Members stood in silence for a 
m inute).

RE: MOTION FOR ADJOURNMENT 
Mr. Deputy-Speaker: Papers to be 

laid.
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Mr. Deputy-Speaker: Order, order. 
The bon. Member must h a re  heard 
tfae .gther day the ruling tha t the hon. 
Speaker gave here. He bad said 
beam d ea rly  tha t i t  a  motion is dis
allowed and that information is con

veyed to the Member concerned, 
then be has no righ t l£> raise i t  again 
unless he has seen the Speaker in  bis 
chamber and found out the reasons; 
if he is not satisfied, tha t question 
might arise afterwards. But when 
the hon. Member has been given that 
intimation, he cannot raise this here. 
If he is not satisfied, then he can 
come into the chamber and satisfy me 
that the decision taken is not the right 
one and that can be considered. But 
when he has been conveyed this 
information, this motion cannot be 
allowed here, and he should not get 
up again and disturb the proceedings 
of the House.
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Mr. Deputy-Speaker: Order, order, 

I am on my legs. The hon. Member 
should observed that decorum.

It is rather queer that the hon. 
Member should pu t forward this argu
ment that it might apply to the Mem
ber who has given that motion and 
not to others who had no motion at 
all. This is rather strange. I  have 
conveyed to the hon. Member the de
cision that I have given. He has to 
wait and then discuss w ith me if he is 
not satisfied w ith it.
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Mr. Depaty-Speaker: Order, order. 
Let me finish first.

Who is ultimately t e  4*eide whether 
the motion is so im portant tha t it  m ust 
be placed before the Bouse; would 
tha t decision lie w ith the Chair or w ith




